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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH :
NEW DELHI,

0. R.No.ZZ‘?/QD

Now Celbi, This the 17th day ef Nevemher,1594
Hen'kle Shri Justice S.C.Mathur,Chairman

Hen'ble Shri P,T,Thiruvengadam,emkar(A)

Shri Balwinder Singh : }
s/e Shri Nadhan Singh

, Investigater Gr II,

, Mintstry of Labeur
Shram Shakti Bhawgn
N.U Dalhio N ...Applilant

By Nene
Vs

Unien of Indis, Threughs
Sseretary '
Ministry of Lgheur
- Shram Shakti Bhauaen
3 Rafi Marg,
Neu Delhi. .ccfResronvents

By Shri J C Madan prexy ssunsel fer
Shri P,.H,Ramaehandani, Advesate)

O RDE R(Orsl) o
Hen'kle Shri Justise S.C.Mathur,Chairmen T4

1. The sase was taken up in the revised eall

iut ns ens appecred fer the applissnt., .On behalf
sf the respencdent; Shri J,C.Madan appesresd, UWith
the assistanee ef the leafﬁud ssunsel fer the
respendent, we have perussd thé recerd and ye
decide the ease -n'mcrits.

2, The applieant apprsaehed the Tribunal raising
the grievance that he had net been given due
senjerity end premstien in the Ministry ef Labeur,
He assertsd that en acceunt ef failure sf the
Ministry te give him‘his‘iue senisrity he ceuld
net be confirmed en the pest of Investigeter Grade II
en whieh Shri 5 S Rawat and Shri Kham Chand uere

senfirmed uwith effect frem Janusry, 1990,
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Grade II en adhec basis with effect frem 1.11,75 and
Shri § § Rawst with effest frem 6,3.1978, Shri
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3. The materfhl.questiin fer determinatien therafere
is uhotﬁ-r the applicant uas-sehiir te S/Shri S5 Rau-t
and Kham Chand, Accerding te applicant himself he

jeined as Computer in the Labesur Bureau, Simla

. 1; 7.9.1962 and thereafter he same sn transfer te

the Rinistry ef Lakour, New Delhi en 22,5.,1974. UWith
effect Prem 1.4.1978 he started officiating as. |

Investigater Grade Il wn adhes basis, As against

this Shri Khem Chand started effieisting as Investigater

5S Rawst and ShrtﬂKhem Chand were regularised with

sffect frem January 1990 yhile the spplisant as

stated ih the sounte# affidavit has h?an regularised

uith effect Prem February 1, 1991, |
4. 'Se far as the applicant’s claim of senierity
is conaefned; it has ween statee in the ecsunter
affidavit that the appltean£ uas’qfvoa the eptian ‘ ]

ta gu‘halk te Labsur Buregu sr csntinue in the

Ninistry of Lakour with senilority with effect
frem 22,5,1974 when he joined the Ministry en

transfer, The applicant spted fer the second ‘

" course, In visy of this sptian, the laarned

ceunsal fer the ressendent . csntends that the
apélieant eannot elaim senisrity in the thistry‘
of Lah.uf frem any date prier te 22,5-1974, Us
find much substance in fhe submigsion af the
lsarned counsel. It has alsa.been stated in the
csunter éfﬂidahit.that the applicant prﬁssed his
qlaim'f.r seﬁimrﬁty By csunting the perisd he usrked
in the Labeur Bureau and the same was rejected
fn the year 1976 and agatn in 1978, Sines then
the applicant did net agitate the matter ef
senisrity and appreashed the Trimunal in the

“year 19980 yhen the ssrvics ef Shri Khem Chand
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“and Shri S S Rawat wers regularisai en the pest eof

Investigater Grade I1, Tha applicatiun is barred
by limitation,

5. In vieu ef the ahove, we are of the empinion that
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‘no 111aga11ty was eommittad by the respendent in |
treating the applicant junier te Shri 5 S Rayat ‘
and Shri Khem-thand,and regularising the serv;ces ‘
of the'said'tuo persens sn the pest-eof Investigater
Grade II frem a date earlisr te the dats sn whieh

the épplicant was rogularised en. the said post.

6., Aceardingly, the D,A. fails end i§ hersyith

dismisged with no erders as ts cests,
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(P.T. THIRUVENGADAW} (S.C.MATHUR)
Rlember(A) , Chairman
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